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N*w DitiaMs of Foce!f& Banks te 
M l* m aiita| Savings t e l l  

A M  and Fixed Deposits

•Ml SHE! C. CHITTIBABU:
SHRI SAMAR GUHA:

Will the Minister of FINANCE be 
pleased to state:

(a) whether Government are aware 
0f  the latest decision of foreign banks 
In India like the National and Grind* 
lays Bank and First City National 
Bank to impose a penalty if the mini­
mum balance in savings account is 
below Rs. 500/-and also not to accept 
fixed deposits of less than Rs. 2500]-.

(b) if iso, whether the permission of 
the Reserve Bank of India in this re­
gard was necessary and whether such 
a permission was granted; and

(c) the steps Government propose 
to take prevent these banks from dis­
couraging small savings’

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) to (c) According to the amend­

ments to the savmgs bank rules of 
the National and Grindlays Bank Ltd., 
which come into effect from October
1, 1973, the minimum balance to be 
main tainted in the accounts is Rs 
250/- atid for accounts with cheque 
facility Rs. 500/-. Contravention of 
the rule will result in a service charge 
of Rs. 10/- per half year. The mini, 
mum balance for fixed deposit receipt 
has been raised to Rs. 2,500/-. Hie 
First National City Bank has pres­
cribed minimum balance of Rs. 500/- 
o& savmgs account, with service 
charge of Rs. 10/- per quarter for 
contravention The minimum balance 
for fixed deposit is Rs. 5,000|- in this 
bank with effect from 1st April 1973. 
Permission of the Reserve Bank is 
not necessary for such amendments.

Exoepting for the rate of interest 
on deposits, there are no other condi­
tions imposed by the Reserve Bank 
on the operations of deposit accounts 
with commercial banks including

foreign banks. Moreover, it is open 
to the toavings depositors, who are not 
in a position to comply with the condi­
tions prescribed by these two banks 
to brink with other banks, particularly 
the Indian Banks.
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Saving sought to be created by 
Economy Drive laanched by Gover*-

BMBt at Cential sad State levels

*353. SHRI N. K. SANGB3:
SHRI JAGANNATH MISHRA:

WiU the Minister of FINANCE be 
pleased to state:

(a) whether Government have 
launched an economy drive at tbe 
Central level and have also asked the 
State Governments to live within 
their owYi means;

(b) if so, the total amount of sa­
ving that is sought to be created as a 
result of the drive and by stopping 
Central assistance to tbe State 
Governments, separately; and




